ACT No. I or 1855.

s

Passep sy Tae LecisuaTive Councin oF INDIA.

(Received the assent of the Governor-General on the 2nd February 1855.)

.

dn Act for provich';ey Jor the ewercise of cerfain powers by the Governor
General during his absence from the Council of India,

Wirazas the Governor-General in Council has declared that it is expe-
dient that the Governor-General should visit the Neil-
gherry Hills in the Presidency of Fort St. George, and
other parts of India, unaccompanied by any Member of the Council of India;
It is enacted as follows :—

Preamble,

I. During the absence of the Governor-General from the Council of
India, it shall be lawful for the Governor-General alone

3&}3?;%:"?:&?%‘3 to exercise all the powers whic‘h .might be exerf:ised 'by
the Council of Indis, the Governor-General in Council in every case in which
the said Governor-General may think it expedient to

exercise those powers.

II. Thiz Act shall commence from the day on which it shall be noti-
Commepeoment and do. 1164, by an order published in the Official Gazeife, that
T ot Ao the Governor-General has quitted Caleutta for the pur-
pose of so proceeding as aforesaid, and shall not continue in force for a longer

period than one year,




